OPEN COURT
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAHABAD

Original Application NO.1256 of 2998

This the l2th day of January, 2004

HON'BLE MK, V.K.MAJOTRA, VICE-CHAIKHMAN
HON'BLE MRS .MEERA CHHIBSER, MEMBER(J)

1. suresh chand Sharmal(klectrician),
M.E.&5. 42?759' :‘I-E.a:l- GlEt(Edbt)p
Adara.

2. Prem Pal sSharma(Electrician),

I.‘i..i;-::i‘ 43?758 i‘l.laof'.i- J.hi(EdSL)l
Agla.

e s cApPlicants.,
f
BY Auvocate: S/Sllxi 2.64Ur, A.llajJendra and N.S.Chauhan

VEers us
l. JUnion of Indig throuun, .
Engineerin Chief, (Kashmir House),
Dcltil‘:g- 2 P‘-U. — I‘IE.\N JElrlla

Clef =&ngineer, Central Command, Lucknow.

3. Chief Engyineer (zone), M.E.S. Lucknow Cantt,,
LucKnow.

4. Commander Works Engineer , Agra,

<}i5

d.E.S5. G.E. (East).
) L el"if;'bt,utlk.lentb -
BY Advocate: shri R.C.Joshi

By Hon'ble Mr. VeK.Majotra, Vice-chairman

Shri A.Rrajendra, learned counsel of the applicants |b

and shri Vv.v.dishra, learned couasel Of the respondents &ulzrwl H-c)

that this 0.A. has become infouctuous as the applicants
nawe been promotea w.e.f. 04-01-1999 oa

T

the basis of roecommenuation
O the D.P.L. conductea on 04,12.199g.

The ap.plicunts caula
not be pronoted & ey wer e

0L found tit in tne earlier LD.P.C.

Neld in 1993 due tui:?eir low seniority. He pafticulacly
drew our at Lention

Lafagraph 3 of the SUppl .counter afridavit

That the contents of paragragh 5 of the Kejoinder
Arfidavit are empghatically denied. It is lacorrect

that the ofrice memorandum dated 19,04.1985 nhas Leen
overrruled or superseded.

- - The letter datea 06.04.,19¢6
> OAly clarification with regara to tihe implementation

jbf oo pul/

e ] e

>




of three grade structuwe. It may be stated that

the existing switch Board attenuent(sBA) where
redesiynagted us bLlectrician skilled with new code
no. 057,10, on the basls of authority of Govt.of
India, Ministry of Defence aated 24.06.1987, just
attached as Annexure A. Botn the applicants were
initlially appointed in the category of Switch
Board Attendant and the letter dated 06.04,19586

was made applicable to the applicant in tne year
1987, as per above letter aqated 24,056,.1986, Based
on this letter the B.P.C. was conducted in the

year 1993, but botn tihe applicants could not pe
considered for promotion due to tiheir low seniority
Thereafter, the applicants were again considered

by D.F.C. conducted on 04,12.1998 and since found
fit were promoted as blectrliclan Hignly Sxillead
Grade 1I with effect from 04.01,1999, Thne rule
position gs mentioneu Ly tne applicant in
paragraph under reply is not correct. The agplicant
are not entitled to promotion to Hignly Skilled
Grade I1 with effect from 15.10.19c4, The seniority
position of tiie applicants were taken into coasideration
even by the D.P.C. held in the year 1993, but were
not consldered f£it for promotion due to low seniority.
This was the position in tne year 1993, Thereiore,
in any case tney could not have been promoted

in tne year 1984. 4 photocopy of the letter
24.006,1987, seaiority list arawn for D.P.C.

purpose and photo copy of the panel drawn for
promotion by D.P.C. fn the year 1996 are ahmexed
herewitihhi and marked as pnnexure o A 1, sua 2 and
o2CaA 3."

2. The O.A. 1s alsmissed as infructuous.
Mo coOsts.
Member X Vice-Chalirman
Brijesn/-




